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Appl:s Shri Diwaker Srivastava for Shri Nakul Dubey.
ResP: Shri 8., K. Pandey.

Learned counsel for the applicant states that

the order dated 10.3,2003 has been recalled. In view of

same, the grievance of the applicant does not survive. In

withdraw this application. Accordingly, the C.A. is

disposed of as withdrawn. No order as to costs.
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MEMBER(A) VICE CHAIRMAN,.

view of this, learned counsel for the applicant seeks to



